
2l       Written Answers to Starred [29 DEC. 1993] Questions set for       22 
and Unstarred 24th December, 1993 

 
(vi) Enhancement of loan component 

for grant of Sugar Development Fund 
assistance for KT Weirs and lift irrigation 
schemes. 

(vii) Announcement of Statutory 
Minimum Price (SMP) of sugarcane for 
1993-94 season at Rs. 34.50 per quintal,, 
linked to a basic recovery of 8.5 per cent as 
against Rs. 31/- per quintal for 1992-93 
season. An advance announcement of SMP 
for 1994-95 season has also been made at 
Rs. 37|-per quintal, linked to a basic 
recovery of 8.5 per cent. 

(viii) The incentive scheme for new 
sugar factories and expansion projects has  
been suitably revised. 

(ix) State Governments have been 
requested to consider imposition of 
restrictions or gur and khandsari units 
prohibiting their operation before 31-12-
1993 so as make available more proportion 
of cane to the sugar mill sector. 

OPEN LETTER TO PRIME MINISTER 
ON THE AFFAIRS OF K.V.S. 

*335. SHRl N. GIRI PRASAD : Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether Government have received 
recently  any   Open  Letter  to the  prime 
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Minister  on  the  affairs  of  the  Kendriya 
Vidyalaya   Sangathan; 

"•(b) if so, the details thereof; and 
(c) what is the reaction of Government 

thereto ? 

THE MINISTER OF HUMAN Rb- 
SOURCE       DEVELOPMENT (SHRI 
ARJUN SINGH)  : (a) Yes, Sir. 

(b) and (c) An open letter dated 5-12-1993 
and addressed to Prime Minister was 
delivered in the Kendriya Vidyalaya 
Sangathan on 15-12-1993 by Shri H.L. Sonar, 
General Secretary, All India Kendriya 
Vidyalaya Teachers' Association 
(Democratic). There is no such recognised 
Association in the Kendriya Vidyalaya 
Sangathan. 

The open letter contains wild allegations 
against various authorities including the 
Minister and the Prime Minister and is 
worded in qite intemperate language. It has 
demanded setting up of high level enquiry 
into Kendriya Vidyalaya Sangathan affairs. 
The Government is of the view that  no  such  
enquiry   is  warranted. 

ALLOTMENT  OF   QUARTERS   TO 
GOVERNMENT     TEACHERS 

*336. SHRI RAMDAS AGARWAL : Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) the number of quarters allotted to the 
Central Government employees during the 
last three years on seniority basis as against 
out of turn basis Minister's discretionary 
quota particularly in respect of those 
employees who have put in more than 25 
years of continuous service (Category-wise); 

(b) whether Government have receivec 
applications|representations   from   the   tea- 

' chers of the Union Territory of Delhi for 

allotment  of quarters by the Directorate of 
Estates during 1991-92 and 1992-93 ; and 

(c) if so, what action was taken thereon and 
what is the future policy of Government for 
allotment of quarters to teachers who have put 
in more than 25 years of service  ? 

THE MINISTER OF URBAN DEVE-
LOPMENT (SMT. SHEILA KAUL) : (a) The 
length of serrice of a Government employee is 
considered for in-tufn allotments in types A  
Deenly, 

In Type A : Government employees who 
entered service prior to 10-09-1979 (with 14 
years service) have been allotted 
accommodation in General PooL 

In Type B : Government employees who 
entered service prior to 20-08-1966 (with 27 
years service) have been allotted 
accommodation in General Pool. In case of 
Scheduled Tribe pool, officials with 13 years 
of service have been allotted accommodation. 

i In Type C : Government employees j who 
entered service prior to 27-10-1966 j (with 31 
years service) have been allotted j 
accommodation  in General Fool. 
| In Type D : G.oveniment employees ; who 
entered service prior to 27-10-1966 i (27 years 
service) have been allotted ac-| commodation 
in General Pool. In ease of | Scheduled Tribe, 
official with nine years  of service have been 
allotted accmmoda-! tion. 

For higher types viz., D. II andabove, the 
allotments are made on the basis of basic pay 
drawn on a particular date. 

The details of allotments    made during . 
1991-93  are given below  : 

  


